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Central Auministrativ© Tribunal, Principal Bench

Review Application No.6/ of 2003 in
Original Application No.282 of 2002

New Delhi, this day of June, 2p03

Hon'ble Mr.Justi ce V.S.Aggarwal,Chai rman
Hon'ble Mr.Govindan S. Tarnpi , Member (A)

I.S. Rajpurohit
S/o Shri Vijay Singh Rajpurohit
R/o B-57,Suraj Vihar,
Gpp.Sub Gate NSIT
Kakrola More,
New Delhi-o8 .... Applicant

(Applicant in person)

1 .

3.

a.

5.

5.

Versus

Director General a Secretary,
Indian Council of Agri1.Research,
(Ministry of Agriculture)
Krishi Bhawan,New Delhi-l

Shri Ajit Singh
Agriculture Minister & President,
Indian Council of Agri1.Research,
(Ministry of Agriculture)
Krishi Bhawan,New Delhi-1

Di rector,
Indian Agri1.Research Institute
Pusa,New Del hi-12

Dr.J.S. Panwar,IO « Scientist,
Division of Agri1.Engineering
Indian Agri1.Research Institute
Pusa,New Del hi-12

Shri G.C. Sharma,
Ex.Joint Director (Admn)/C.Ado(OMV)
Through Director I.A,R.I.
Pusa, New Delhi-12

I.J.S.C, Staff Association,
Through Director I.A.R.I,
New Delhi .... Respondents

SHRI GOVINDAN 5. TAMPI, MEMBER (A) :

Heard the applicant (I.S. Rajpurohit) in person.

2. This RA bearing no.67 of 2003 has been filed by

the applicant in OA 282 of 2002, seeking the recall and

review of the order passed by the Tribunal while

dismissing the OA.
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3. The challenge in the OA was against the

u 1s c i p 11 n a r y p r o c e 8 cli n y s i n 111 a t e u a y a i n s t n i rn a n ci

. ^ ^ hyi/Hpuo 11 ion ut peiiaityi Tne sanis has been found to be^io
Lias is anu biie ii" ibunal had accordingly dismis-sed the OA

on 14.1.2003. In the present review application, the

applicant is alleging that a nuniber of errors have been

L.-uifiin IL.ueu DUb ufi exsrii I naL-iun j biis saiiie are found to be

i! iv.."uM r ec L., i he ai-ternpt in this application clearly is tc<

have the matter reargued obv iUUsly bsUctU-T^e the applicant

was not happy with the findings recorded and the

conclusion arrived at by the Tribunal, This does not

fall within the scope of review in terms of Section

22(3}(f) of the Administrative Tribunals Act, 1985 read

with Order 47 of Civil Procedure Code. Decision of the

Hon'ble Apex Court in the case ot Avtar 5ingh 5ekhon Vs,

Union of India and Grs. AIR 1980 sc 2041 also fortifies

our stand. If the reviev^^ applicant is aggrieved by

interpretation adopted by the Tribunal, he should seek

his remedy before the appropriate forum. The exercise of

Review cannot be undertaken in this matter.

In th^ [above circumstances, RA is rejected has

ha %' 1 ng no me r i •

3VINDANyS. TAMPI)
(A)

(V.S. AGGARWAL)
CHAIRMAN


